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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

Original Application No.78/2023

Durga Singh Pawar & Ors.

...Applicants

Versus

Rajendra Singh Dafoti & Ors.

...Respondents

LIST OF DATES ON BEHALF OF RESPONDENT NO.5
REGARDING COMPLIANCES TO THE DIRECTIONS
GIVEN BY THE JOINT COMMITTEE

RECOMMENDATIONS OF
JOINT COMMITTEE IN
ITS REPORT DATED
03.05.2023 @Pg. 105

COMPLIANCES MADE BY
THE RESPONDENT NO.5

1. Action may be taken against

lease holder according to

conditions mentioned in

consent/ NoC.

Action has been taken and a
total penalty of Rs.14,74,200/-
has been imposed by DM,
Pithoragarh vide order dated
25.04.2023. The said penalty
has been deposited by the
Respondent No.5 vide receipts
dated 29.04.2023 &
11.07.2023. A copy of the
receipts E-challan
29.04.2023 for Rs. 7,72,200
and dated 11.07.2023 for Rs.
7,00,000/- (Rupees Seven Lacs)
are annexed @Pg. 241-242.

1.€. 1.€.
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The Forest Department

registered a case u/s 32 & 33 of

Indian  Forest  Act on
15.03.2023 against the
respondent No.5 for illegal

felling of trees in the mining
area and imposed a penalty of
Rs.3,21,778/ the
The

upon
Respondent No.5.
Respondent No.5 deposited the
said penalty on 18.03.2023 and
21.09.2023 for a sum of Rs.
1,05,000 and 2,16,778/-
respectively. A copy of the
letter dated 21.09.2023 issued
by the Forest Range Officer,
Munsiyari is annexed @ Pg.

244.

2. Before starting further
mining activity retaining wall
should be constructed to retain
over burden and for disposal of
rain water, suitable
arrangement should be made so
that the nearest water body and

river Bhujgarh is not affected.

The respondent No.5 has duly
constructed the retaining wall
which has been noted in the
Joint Inspection report dated
25.01.2024 @ Pg.503 and it
has been categorically stated by
the Joint Committee that as per
geographical condition of the
the wall

area retaining
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constructed by the respondent
No.5 to retain the over burden
i1s sufficient. Therefore, as a
result of constructing retaining
wall, it has been ensured that
over burden and rain water
from the mining area may not

reach to the water body/ river.

3. For  balancing the
environmental issues, an action
plan may be prepared and
plantation may be done in the
unutilized land of revenue and

Van panchayat

In July 2023, the respondent
No.5 has carried out extensive
plantation activity on the Van
Panchayat land and unutilized
land near the mining site in an
area of approx. 2 to 2.5 hectors
by planting 1000 trees. Further
to this, the respondent No.5
also distributed plants to the
villagers for plantation on their
land which is in their use and
control near the mining site.
Photographs of plantation are
@Pg. 324 to 332 and 349 to
366.

Further, the respondent No.5
has also made an arrangement
to ensure that the tree planted

are protected. For this purpose
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the respondent No.5 has

employed 2 persons namely:

1. Govind Pawar

2. Kuwar Singh Koranga

For the plantation, as directed
by this Hon’ble Tribunal and
by the Joint Committee, the
respondent No.5 had written a
letter dated 22.11.2023,
20.01.2024 and 22.01.2024 to
District Magistrate as well as
DFO, Pithoragarh. A copy of
letters dated 22.11.2023,
20.01.2024 and 22.01.2024
written by Respondent No.5 to
District Magistrate and DFO,
Pithoragarh are annexed as

ANNEXURE: R5/15 (Colly)

On 20.12.2023, DM,
Pithoragarh written a letter to
DFO for providing the Van
Panchayat land to  the
respondent No.5 for plantation.

Copy of which is annexed

@Pg. 487.

However, instead of providing
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land, the DFO, Pithoragarh
after a lapse of more than 3
months on 08.04.2024 wrote a
letter to Respondent No.5
asking for deposit of Rs. 10.52
Lacs for plantation. A copy of
letter dated 08.04.2024 written
by DFO to Respondent No.5 is
annexed as ANNEXURE:
R5/16.

Again on 25.04.2024, DFO,
Pithoragarh wrote another letter
to the Respondent No.5 seeking
deposit of Rs.45.07 lacs for
plantation. A copy of letter
dated 25.04.2024 written by
DFO to Respondent No.5 is
annexed as ANNEXURE:
R5/17.

On 26.04.2024, the Respondent
No.5 wrote a letter to DFO,
Pithoragarh which was duly
received in his office on
27.04.2024, requesting that as
directed by DM, Pithoragarh in
letter dated 20.12.2023 and as
per EC condition No.2.18,
instead of demanding Rs.45.07
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Lacs which is about 67% of the
project cost, kindly provide the
Van-Panchayat land where the
respondent no.5 may carry out
plantation activity in the
guidance of Forest Department.

A copy of the letter dated

26.04.2024 written by
Respondent No.5 to DFO,
Pithoragarh is annexed as
ANNEXURE: R5/18.

4. The District Level task force | The Govt. has constituted

may be constituted to look after
the illegal mining and regular

inspection may be ensured

special task force to ensure
stoppage of any illegal mining
the of
Uttarakhand which has become

n entire  state

functional.

In view of the facts that all the necessary compliances have

already been made by the Respondent No.5 and in view of the
fact that despite the letter dated 20.12.2023 written by the DM,

Pithoragarh, the DFO, Pithoragarh has inordinately delayed

providing the Van-Panchayat land for forestation, the respondent

No.5 may kindly be allowed to operate as it is now closed

because of inaction on the part of forest department only and for

which the respondent No.5 may not be made to suffer as the

whole mining season is almost getting over and all the equipment
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and machinery are lying and respondent No.5 is suffering losses,

for which the respondent No.5 shall ever be gratefuln It is prayed

“nl

accordingly.

\
A\

SUGAM MISHRA

Counsel for Respondent No.5

B-69, LGF, Lajpat Nagar-1,

New Delhi -110024

Place: New Delhi Mob. No. 9999212420
Date: 29.04.2024 advsugammishra@gmail.com
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n ANNEXURE: R5/15 (COLLY)

The District Collector
Pithoragarh

Uttarakhand

Subject: Regarding to praovide us Van panchayat land or Forest land to have plantation near by our
Bajeta Soap stone mine at village- Bajeta,Munsyarl,Pithoragarh,

Respected Mam,

This Is in concern that, According to NGT Order & Mining plan every we have to do plantation near by

our mining area. 86 kindly provide us forest land or van panchayat land for plantation according ©
your concern.,

CC to:District Mine officer Pithoragarh,

Thanking you

Sincerely your's

ForJ.D. Nintrals

Auth., atory
Rajendra Singh Dafoti

Mine owner
Bajeta Soap stone mine.
Pithoragarh.

Dated: 17/11/2023.
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Dated: 20/01/2024
To,
The OFQ
Pithoragarh

Uttarakhand

Subject: Regarding to provide us van panchayat land or forest land for plantation of trees to complete
our compliance to our case no- 78/2023 at Honorable NGT Court.

Respected Sir,

This Is in concern that, we have provided an application on dated to-17/11/2023 to District collector
mam Pithoragarh to provide us pan panchayat land or forest land for plantation of trees to fulfill our
compliances regarding our above mentioned case.

Afer that from District Collector mam end on dated- 20/Dec/2023 serial no —470 a letter has been

forwarded to you, But still we haven't received any letter from your end (o provide us land for
plantation of trees.

Kindly again | am requesting you to have needful in this regards
CC to : District Collector Pithoragarh.

District Mine Officer Pithoragarh.

Thanking you

Mine Owner

10 Minerals
Village-Bajeta- Munsyari
Pithoragarh

Mobile no- 9870880465
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ANNEXURE: R5/16
Frate et gfder), A edikme a7 T, feikme |

t.-muil; dlopithoragarh a rediffmail.com; Fax/B 05964-225234

6956 /9—2 fers,. fauRTTe, o8 aMe 2024 |

13

LEICES
am A
o Rie Twrd,
B-54.Judge Farm, Mukhan,
H.aldwam- 263119,
Dist Naintal

Regarding to provide Van panchayat land of forest land to have plantation nearby your

Bajeta soap stone Mine at bajeta, Munsyari, Pithoragarh.
e o AT 23.03.2024 0

mfawwuﬁﬁaqaﬂmamﬁfﬂwma% aﬁcrumvﬁurcﬂ?‘,faqa
T AT B AR 2000 RN @ RGO ¥ g o
eed A Rvae @9 Wd 3 yw-ard @) 2 T a9 wEgd
fF) o™ 2 o7 WRerE, IR EES, g, SIS MEATST & Tl 3w Wo 1833/9-3 (1)
frare 31122022 BN I FAE g @ RFIATRNA msqqﬁ“maﬂ (TOIN0ANR0) & IR
s 10 TSt T URTIM &3 @ WY@ @ A Fd v Puifta ag dm @ @ @

fvg-
-

YER A JER A ) amgraEar grfl |
POWO | gAMWW | B1d & [dawr BT | I WEP, IO A | AAWD
1 ™ (o) T, STREVE T | qafl
@ wrd s W | (e
1833/0-3 (1) fRiw
12202 s Faifte
s A
1 TN ¥ | QR FTd gy & ge @ 2 114910/ - 229820
2 =t @A | e @ 2 59009/~ 118018
3 ERICD TW YA T3 T F (T ) 2 36795/- 73590
a T W@ YT T3 AW @ (ea @) 2 29341/ 58682
5 W Y@ T4 e d (g a) 3 30808/ 61616
6 @ 1@ [0 I FH (dd O6) 2 32348/- 64696
7 U@ Y@ U4 YRE F (T9W av) F] 33966/- 67932
B TEYE [ yTeEm Y (ven ) | 2 | 33883/- 67766
9 @ e e (Fem ) | 2 | 355771- 71154
10 W YA O A e (yen ) | 2 | 39224/- 78448
1 TW T U9 e F (F9R an) 2 39224/- 78448
12 T YW@ T AR @l (T4 ) 2 41185/ 82370
I | 1052540.00
(c| @@ 199 §UN 97" W 9Ty ")

30 PRIGY F ¥ Hiwfed aawif 8443—00—109—-01-01 BR¥e f¥uife
g % e @ ARIE W R @ o @ o wwrn gRfiea R, 9ifs wem W W e w
&g I Fdad B T qSB)

( fie)
yaria T,
feiRrmg g9y fAeirTme
WL~ 6956/9-2 i |

sffafl- 1 @ e, I TS gE, Iwre, dee |
2. FraTfrer), RuiRrre @ amt va aravas sy ey R )

(e f¥i7)
T ST,
felrmme @7 w R
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ANNEXURE: R5/17
srataa i e, feReg a9 g, fQeiRrTe |

E-mail; dfopithoragarh@ rediffmail.com; Fav/® 058964-225234

TStB - 774/9-2 fee,  feRmme 25 WA, 2024 |
GEl)
o fae Tk
B-54, Judge Farm, Mukhani,
Haldwani - 263139,
Dist. Nainital.
fawg~ Regarding to provide Van panchayat land of forest land fo have plantation
nearby your Bajeta soap stone Mine at bajeta, Munsyari, Pithoragarh.
- TQ FTAIEE T UF W0 7050/9-2 FAAIE 15.04.2024 |
Gwmfawmwﬁmfﬁmma%ﬁﬁfawﬁr@ﬁmzmm(zoéo
80) @ T @ 3nEer Afva T on, e SEIAA, SaR@E gRT 9T Tafariy oL

@
O v W 218 (W W) B 3R TW A T w000 ol & QERIT T 03 WA @ argee

aﬁmmm%amma%aﬁﬁwmmmwﬁwningman(tmm)q
20 T B R (7R W) R I @ Seow fRw A @1 30 TOR &3 18300 gt @
fmn @1 wrafda 2, R gw dwqr A (1100 dfer wfy 20) AR 1664 20 A A
e S

yama A 2 fb e 1612023 F fFA M AYF FAdem IwR amw gmw
w5 T g @ Ifow TE-vwEE A R B IR wREw W q@A A sEwen A o M)

I A fR I e e 1 gERE, e dE-Ya/aREY & M g wefea s
A sfem g aifes At R e e A wwerar gfifea @ o 991 ST FW ® g
FTd AR 02 TN A far o, e arsfama awwafyn fega 2
wafya | @ @1 faawe 849 (T WD, I TS | qAvE |
o n |t |
1 ™ (%o) 1833/9-3 (1) i@ a1, (0 )
122022 gm  faffa
T o
RN | JoH "o =3
L&l GHTIIYT ®Td e ST0W 7El o (a9 2024-25) | 832 | 4910/ | 9560512 |
gnfa | emaw ard (a§ 2025-26) 832 | 59009/ | 4909549 |
a 3@ ¥ U4 Rev o (e a@d) (2026-27) | 832 | 36795/- 306134 4 |
Ygraa | 9@ Y@ 3 e o (fada ad) (2027-28) [ 832 | 29341/- 244117.1
goar | o9 Y@ y@ e o (gdta ad) (2028-29) | 832 | 30808/- 2563226 |
QARIG F1d 2 ¥R a1 @ (@ 2025-26) | 832 | 14910/~ 9560512 |
JHRIIV T (2026-27) 832 | 59009/- 4909549
<@ YW Td IREV a1l (W ad) ( 2027-28) | 832 36795/- 3061344
3@ Y49 v yReV #rd (fedra o) (2028—-29) | 8.32 29341/- 244117.1
2@ Y@ U4 REV 1 (gdta av) (2020-30) | 8.32 30808/- 2563226
) o | 450716032
or Say
4507160.00
Farehe @@ W 59K Y@ W W16 ")

0 FRFATAR GeRI B g Hwfora il 8443—00-109—-01-01 B f3vifore
WT A WA B AemE § fam @ ow § o Fwe gRREa S @ e wR A man o
& 3w a1 w5
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g @ wd o 218 # gz N ofeafea & ¥ wwaEs g @ &3 T EW B IR e
50 Mo A3 A A U7 ZeARIqU f5an @I &) 3@ A9 I I B e A @A &
% unl 3R 50 Mo mﬁmmqmmgﬁmﬁ|
- afee @ afewm o4 ¥ R ™ R T weE, TEd TS IR, IANETE FAAST B
It sy Wo 1833/9-3 (1) fiAi® 31122022 B T A &)
T~ T |

(amgeny Rie)
wrfia gafaET,
ﬁ?fﬁT’T‘o’ =y faiRmre

wem- 774 fe-2 R &
wRfaf- 1 a9 W, 9o A9 9@, IERrave, e
2 Rrenforard, fivkrme & qaart vd smavgs ardad) g ofde |

\\“/
(srgar Rie)
gurfra afaEm,
fhaﬁma T W RIS |
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= ANNEXURE: R5/18

April 26, 2024

To
The Divisional Forest Officer,
Pithoragarh Forest Division, Pithoragarh

Uttarakhand

Ref* 1. Your letter No. 6956/9-2 datcd 08.04.2024.
2. Your letter No. 7174/9-2 dated 25.04.2024.

Sub: Providing Van-Panchayat land for plantation of trees in lease arca in
pursuant to our letters dated 17.11.2023, 20.01.2024 and 22.01.2024.

Sir,

In the joint inspection report dated 25.01.2024, which is @Pg. 502 of the Addl.
Report filed by the Joint Committee comprising of SDM, Mining Officer,
representative of PCB, Tehsildar, Revenue Inspector and Revenue Sub-Inspector

and Forest Beat Officer, it has been directed by the Joint Committee as under:

«gfaarc ST 05 B ATaieH e feAids 22 THa 2024 & AR UgT & H
FeRIfa T T & Tey § o T@AT 470 / < - @9 / 2022-23 feAi® 20
fediaR 2023 & gRI Wipa VORI & T U1 &7 & AHUN &R0 &g
IuaH 7 UIId B Y gl YRS / Hfoaret WS 5 Pl SUAR PRI §U
Gafdd 97 daIgd & WYY U9 97 SAUPR ) 3E@ A JARNT S U
R & g yHria T Rer, fdkeeg a7 wHm, fUdRee & RaRe fe
a1 e & wag 9 faHr & Ui gr sravra wRmn T i Wied W e
U7 &3 & 3R 4&RIYYT g 9 darad & YiH & TeuRe / wfiardl Sem s
& IUTH PIY I og YA TG99 3 PRa1S 1 & @ 51 YN =T Iwia
m@a'rqmr'

’
4 f
——
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Therefore, vide aforesaid inspection report dated 25.01.2024, you were directed to
make available the Van-Panchayat land to the undersigned for plantation in the
mining area in supervision of your good-self. It is clearly mentioned in the
afioresaid report that the process of identifying the land for plantation is going on

and plantation shall be dove aficr the land is identified.

However. the undersigned has alrcady written letters to your good self for
proViding land for plantation, but, to the utter surprise, instead of providing land
for plantation the undersigned was given letter dated 08.04.2024 seeking an
amount of Rs. 10.52 lacs for plantation and again another letter dated 25.04.2024
was issted by your goodself seeking an amount of Rs. 45.07 Lacs for plantation,

which is 67% of the total project cost i.c. 67.34 Lacs which is highly exaggerated

and without any basis.

The clause 2.18 of the EC condition referred in your letter dated 24.04.2024,
nowhere suggests that any amount has to be deposited for plantation in your office
but it provides that the undersigned shall conduct plantation and the office of your

good self shall ensure compliance in species selection that has to be site specific.

We therefiore, humbly request your goodself to provide us land for plantation as per
clause 2.18 ofithe EC condition and as directed in the afioresaid inspection report

and withdraw the aforesaid letters dated 08.04.2024 and 25.04.2024.

Thanks & Regards
{ | /ngl E/
Raje:[i/j;%lghDafoti

Mine Owner
Bajeta Soap Stone Mine
Pithoragarh
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

Original Application No.78/2023
Durga Singh Pawar & Ors. ... Applicants

Versus
Rajendra Singh Dafoti & Ors. ... Respondents

PROOF OF SERVICE

4/29/24,12:27 PM Gmail - OANo.78 of 2023 Durga Singh Pawar Vs Rajendra Singh Dafoti

M Gma|l Sugam Mishra <advsugammishra@gmail.com>

OA No.78 of 2023 Durga Singh Pawar Vs Rajendra Singh Dafoti

1 message

Sugam Mishra <advsugammishra@gmail.com> Mon, Apr 29, 2024 at 12:27 PM
To: "advrahulverma9999@gmail.com” <advrahulverma9399@gmail.com>, mvermaadv@gmail.com

Shri Rahul Verma
Adv for Resp No.1,3 & 4

Shri Mukesh Verma
Adv for Resp No.2

Sir(s)
PFA copy of list of compliances in the above referred matter.
Thanks

Regards

ﬂ List of Compliances.pdf
4586K
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